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. Shrl^sanjay Parlkh, counaal fo. tha

reaJoHdania^"®"""'
Learnad oounael for the raepondonto haa

Pdintad out that copy of the opplicatioo haa
not boon ooraod upon hia. Learnod counaol foe
the applicant states that ho uiu the
during the courao of the day,

Ld, counsel for ther eapondonto prayo for
four uoeka' tioe to obtain inattuctions. Thsao
w®ek8« tia® is allowed.

List on 6.1,1995,

6.1,1995

I.
( So C, Rathur }

Chairaon

' fSsiic:"?:': the

Mah^nS' f^ahendru for Shri P. s,Rahendru, counsel For the respondBnts,
The applicant seeks retention of his O.fl,

at the Principal Bench.

Under Rule 5 of the C.A.T.(Proceduro)
Rules, 1987, the place of filing an original
application has been prescribed. There aro
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two places prescribed - (1) uherc the
f •

applicabt is posted for the time being;

and (2) where the cause of action wholly

or in part, ariseso Admittedly, the
r,

applicant is posted at Agra. Domestic

enquiry was held and an order of punishment

was passsd at 3hansi» It was only the

Allahabad Bench which had jurisdiction to

entertain the present O.A. In paragraph

2 of the application, the applicant has

not stated that he was posted at any

place^ which fell within the jurisdiction of
the Principal Bench, or that any part of

the cause of action arose at a place which

fell within the jurisdiction of the Principal

Bench. 3urisdiction was claimed on the basis

that the applicant*s services could be

utilized anywhere between Tughlakabad and

Morena. This is wholly irrelevant.

Accordingly, the C.A. was filed before ^
this Bench although it had no _jurisdiction

to entertain the same. " -

Now in the present application for

retention, the only ground mentioned is

that the applicant has to work between

Tughlakabad and fOorena and most of the time

he has to remain at Tughlakabad which falls

uithin the jurisdiction of the Principal

Bench. This temporary stay at Tughlakabad

in connection with his official duties,

will not be sufficient ground to direct,

retention of the C.A. at the Principal

Bench.
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In v/ieu of the above, the application is

rejected. Let the C.A. be returned to the

applicant for filing at the appropriate place.

t
( S. C. f'lathur }

Chairman


